
RESER'v£D

IN mE CEN mAl M\U NIS TRATI ~ TRIBUN AL ALJvtIABAO aN E$CH

ALLAHABAD.

Allahabad this the 2.!'..). day of ~1995.

Hon'ble Mr. Justice B.C.--saksena, Vice'PChairman
Hon'ble Mr. K. Muthukumal', Administrative Member.

Contempt Petition no. 2426 of 1993 in
Original Application no. 131 of 1992•

z>
Lalji shukla, S/o shri (Late) S.M. shukla, R/o 44 Katghar,
police st atLoa , Muthiganj; District Allahabad.

• • 0 petitioner

C/A shri S.1<. Mehrotra

Versus

10 sri A.K. Jain, Divisional Railway Manager, Northern
Railway, Nawab Yusuf Road, Allahabad.

2. shri R.8. Tripathi, senior Divisional Commercial
Manager, Northern Railway, N awab Yusu f Road, Alia habac

e, o. Responde nts

C/R shri B.8. Paul

Connected wi tb
Contempt APplication no. 2 o.f 1994 in

2. Orig~nal A~licotion no. 1265 of 1991.
?Y

Krishna Raj Tewari, S/o Late Shri Shiv Baran Tewari,
r/o 266f Chaukhandi, Kydganj, Allahabad.

Vel!US

l~~ shri Massihulzaman, General Manager, N. Rly,
Baroda House, New ~lhi.

20 shri A.K. Jain, Divisional Railway Manager, N. Rly
Allahabad.

\
~ Cont •••••2/-
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3. shri R.D. Tripathi, senior Divisional Commercia~
Manager, N. Rly, DRM Office, Allahabad.

• •• Respondents
3L contempt Application no. 1954 of 19Y3

in original APel~cation no•.~~f-l92~.

Gulab--Singh, S/o Shri Ram Asrey Si-Rgh, R/o 422/3-A, G.T.B.
Nagar, Kareli, District Allahabad.

• •• p,etitioner
J.

Versus
1. S.C. Mathur, General Manager, Northern Railway,

Baroda House, New De 1hi.
2. R.D. Tripathi, Divisiol131 Commercial, SUperintendent

Northern Hai lway, Allahabad.
A.K. Jain Divisional Railway Manager, N. Rly Allahabad

• •• Respondents

I
I
I
,I

4. contempt Application no.1568 of 1993
in Original deElication no. 136 of 1992

Udai Raj, S/o Shri Brij Na t.h,R/O or , no. 85 GRP Colony,
Leader Road, Allahabad.:

••• Petitioner

I
I
I

Versus

1. Shri S.N. Mathur, General Manager, N. Rly, Baro~a
HOuse, New Delhi.
Shri A.K. Jain, Divis ional Rai lway Manager, N. Rly
Allahabad.

2.

3. R.D. Tripathi, senior Divisional COITITlercialManager,
Divl. Rly. Managets Offic~, N. R~y, Allahabad.

I
i
I

_I ,
I
j

••• E1espondents

t

: I
f
1, I

. ,
, !.. .

Contempt Application no. 1897 of 1993
in original Application no. 1117 of 1992

Ravi Shanker Tewari, st» Shri Kamla prasad Tewari, n/o
Village & post Office Nekhara, District Mirzapur.

5.

•• ' Petitioner

Vers us
Cont •.••03/-
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1. shri Massih-UI-saman, General Manager, N. Rly,
Baroda House, New Delhi.

2. Sbri A .K. Jain, Divisiora I 'Railway Manager, N. Rly
Allahabad.

3. shri R.D. Tripath"i, Senior Divisioaal commercial
Manager, N. Rly, DRM Office, Allahabad.

••• Respondents

~..

6. contempt APplication no. 1791 of 1992
in Origlimal APplication no. 846 of 1991.

K.K. Srivastava and Others
••• Petitioners

Vers us
P.K. V."hi, OHM, N. aiv, Allahabad.

••• Respondent

7. contempt .,petition no. 1473 of 1993
in Original APplication no. 532 of 1992.

Tribhuwan Prasad, s/o shri D. prasad, Rio House no. 16,
Rajapur, Allahabad.

• •• Petitioner

Vers us

1. S.C. Mathur, General Manager, N. Rly, Baroda HOUse,New Delhi.
2. R.D. Tripathi, senior,Divisional Commercial,

supdt. N. Rl~. Allahabad.
30 A.K. Jain, D.RoM. N. Rly, Allahabad.

• •• Respondents

8. Contempt ~etition no. 1472 of 1993
in Original APplicatio~ no. 613 of 1992.

Raj Kumar srivastava, s/o shri K.L. srivastava, ~OA/184
Shiva1i Nagar, Allahabad.

••• Peti tioner

~rsus

1. S.C. Mathur, General Manager, N.
New Delhi. \

~\y

---- _._-
,

J. - ~

Rly Baroda House,

Cont ••••4/-
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2. R.Do lri~athi, Divisional Commercial superintendent
N. Rly, Allahabad.

3. A.K. Jain, D.RoM., N. niv, Allahabad.

• •• Respondents

90 contempt Petition no. 2186 of 1993.
in Original Application no. 955 of 92.

Surendra Kumar Tripathi, S/o shri S.P. Tiwari, a/a 35 Yrs,
R/o & C/o N.S. Tri~athi, 793-A Ghanshyam Nagar, Rly.
c~lony Allahabad.

• • 0
Petitioner

VeIsus

1. Mr. S. Masihrug-man, General Manager, N. Rly, Railway
Board, Baroda House,New r:elhi.

2. Divisional Railway Manager, Mr. A.K. Jain, N. Rly
DRI\1Office, Allahabad.

3. sr..Divisional Commercial Superintendent, N. Rly
Nawab Ushuf Road, Allahabad.

••• Hespondents

10. contempt Pe·tition no. OJ of 1994
in Original APplication no ..968 of 1992.

Jai prakash Pandey, S/o shri H.N. Pandey, 119/133, south
Malaka, Allahabad.

• ••• Petitioner

Versus

1. Shri Masihuzama, General Manager, N. Rly, Headquarters
Office, Baroda Ho~se, New Delhi.

2. shri A.K. Jain, Divisional Railway Manager, N. Rly,
Allahabad.

••• Respondents

contempt Application no~ 54 of 1994
in Original APplication no. 1189 Jf 1~92
satyendra Kumar Sahu, S/o Late Shri PoL. sahu,
R/o 18, Rewa Building, Leader Road, Allahabad.

20 AI'un Kumar Pandey, 5/0 Shri P. pandey, r/o 22-A
\ ~~ Cont eo H 5/-
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Rewa Kothi, Leader Road, Allahabad.
••• Peti tioner

Versus'

10 Masihuzzaman, General Manager, N. Rly, Baroda
House, New Delhi.
R.D. Tripathi, senior Divisional Commercial,
Superintendent, Northern Railway, Al.Lahaced,

3. AoK. Jain Divisional Railway Manager, N. Rly,
Allahabad.

2.

• • • Respondents

120 contempt Apl=-1icationno. 2106 of 1993
in Original Application no. 16~ of 1992.

Km. Sujata Dhusia, Dlo Late shri R.A. Dhusia, 20,
Sadar Bazar (~ew cantt), Allahabad.

• •• Petitioner

Versus
I
I'

I
1. shr ; S.N. Ma thur, General Manager, N. R ly, Baroda

House, New Delhi.
2. S hri A.K. Jain, Divisional Rall-:ayManager, N. Rly

Allahabad.
30 shri R.D. Tripathi, sr. Divisional Commercial

Manager, DRvl Office, N. Rl y , Allahabad.

• •• Respondents
contempt APplication no" 23 of 1994

13" Original Application' no. 826 of 1991

I,
t

,I

'J

Rafaquat Hussain Rizvi, sio Late shri SoH. Rizvi,
Rio 5 sultanpur Bhawa, Allahabad.

" " " Petitioner

I
,I Versus

1- shri Ma~siu1zaman, General
Baroda Ho use, New Delhi•

\{k\,

Manager, Nort hern Railwa y,
. ,
i
':
I Cont. 0 •••• f./-
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2- shri A.K. Jain, Divisional Railway Manager, Northern
R0ilway, Allahabad.

3- Shri R.D. Tripathi, senior Divisional Comme~cial
:v1anager,Nort hern Railway, DRNl Office, Allahabad.

o • • Respondents

..'
14. Contempt APplication no. 925 of 1993

Original APplication no. 1221 of 1991•

nBk~h MehtaJ 5/0 shri D.S. Mehta, R/O Railway Quarter
-65 FF, VIl-Avenue, Nawab Yusuf Road, Allahabado

••_ Petitioner

Versus

1. Shri SoN. Mathur, General Manager, Northern Railway
Baroda House, New Delhi. (Representing the Union
of India).

2. shr ; A.K. Jain, The Divisional Railway Manager,
Nort hern Railway, Allahabad.

••• Hespondent s

15. contempt Petition no. 1496 of 1992
Orig~l Applicantion no••1229 of 1991.

Ashfaq Ali, 5/0 shri Ahmed Ali, a/a 30 Years, R/o 272-
Chak Zero Road, Allahabad.

.0 0 Petitioner

Versus

1. shri P.K. Wahi, Divisional Railway Manager, Northern
Ra i Iwa y , DHM Office, l\awab Yusuf Road, Allahabad.

2. Shri Ram Payere, Senior Divisional Commercial
superintendent, Northern Railway, D.R.M. Office,
Nawab Yusuf Road, Allahabad.

o • • Respondents

\
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o .'- D E R(R'2 5e r ve d )

The learned counsel- for the applicants of these

bunch of 15 contempt petitions stated that the various

O.As out of which these contempt applications arise,

the Tribunal had passed identical orders as in U.A. 13.\./92

Lalji ~hukla \/s. Un i.ori of India ~n:; Ors o ut. of '.'Jhich

t D.e Le ad in.;: conte mpt pet i tion no 0 2426/93 ar i S8 s , VIe are,

t.he r ef ore proc~sdin£ to oe c ice all these 15 c orrte rnpt

~etitions by a common juugment.

20 1n these contempt petitions it is alleged that

~ in various v.As out of which the se contempt

pe ti t ions er .i se , a Divis ion Bench of th is Tribuna 1 passed

cr ce r-s d .ir e ct in ; the re sponde nts lit 0 cons iCer and analy se

t.ne c ase s of ,..'pbile Ticket Collectors and to find out

if any schell)? can be f r ene o by them by laying down a

particular criteria for re_engaging them as ca5~al or

daily basis. Let a s che me be framed within a period

of two months from the d a t.e of c omun ic at ion of this

order".

3. It as alleged by the aj.p Li.c arrt s that in pursuance

to the (lirections they eppr oac he c the r'e sponde nt s for

the ir re-engage:lt?nt, they have not been re-engaged. The I
I

specific grievance of the apj. Li.c srrt s is that the r e spo nda-, ]

nts though directed specifically by the o~ders contained

in the U.As to f r arre a schema by la)'ing down criteria

fur re-engagting .t.he m as casual or daily basis have failed

to frame such a sche me•

4. The responaents filed application Unoer Rule 24 of

the CAT(Procedure ) rlules 1987 and hove indicated t.hat

••• p8
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after the declsion in UoA. 131/92 Lalji Shukla VSo Union

of Inn i a t an.. '-'.rs(ioe. to say .he Le ad irio case), the

respondents at t he stage of Divisiono:l HaibJay )Vi:;na'g~r

i'iorthe rn Rai L.,.ay All ah sb ad re que s t.e d the Ge ne r e I ;:'.cneger

No.rt he r-n Ra.i Iwe y BarOda House New 081hi to cons .ioer f e as i-

bility of f r emi.n; caf a s che rre as c ire cte d by the Tr ibun oIi,

In response U}.-~reto the Chief Commercial Manager(G?n2!'el)

;~orth?rn ilailo,lay Nev: l);? lhi passed an order on the 25th

of uctober 1S"93 suggesting that it was not feasible to f r arrs,,
the scheme. The matter was referred upto the st eqe of

aail~ay Soard and a special leave petition was filed

before the Hon't.le SUlreme Court. The f ur t.he r ave r-r.en t

on l.e h a Lf (.f_he r-e sj.c nce nt s .i s that the· }~ex court by

II Uelay condoned. The o~aer ~nly

. ~lves the cirectlon to the petition~r

to f inc.i out ii any SC!i'.?02 can be framed

out. The Jnion of Ino i e can examine

the metter and if it is not possible

to frame a scheme record its finding

accordingly. There is no oblisation

cast by the Lmpuone d or de r' tbat the

s che rre should be framed in any case.

Subject to the above observations the

SLP is o i s po se d of 0 " •

The copy of the communication by the General

;..ianagerlCOmnv:;rcial) dated 12.S094 has also been annexed

alon~with COpy of the letter dated 2605.94 passed by

the General ;·,'tanager. Through the last letter the decision

of the Railway Board contained in its letter dated 260::094

\
~h-.

o •• p9

.- __. .__ .- -.-, -- ~--"------'-=---"-----r



1/ 9 / /
cJ)..

has been reprotiuced. Ihe Raih,'ay Board had p as se d the

followinc order:-
'"'

II the feasibility of workino of a scheme fer;;J

re-engagement of the' voluntary. Ticket Cclle-

c t o r s has been e x arn i.ne d by' the Board and

has dIre cted by the Hon 'ble Supr e me Court
t,

in their j ud qrren t d ot e d 7.4.94 and it he'S

bee n de c .ice c that in v iew of the de c .is i on

e xp Ls .ine o in G?ne r al :'-,ana~e r (Comu.erc ial )

Nev·:De Lh i 's no t , 9 elated 2:' .1C. 93 attached

to the letter referred to above and e l s o

in view of the fact that, the Ha i Iw ay beset

with the problems of absorption of a

large numbe r of surplus employees and

casual Lat-cure r s , it wilJ not be po s s ib Le .
',i-

to de v i ce a scherrs for re-engagement of

~he voluntary ticket co~lectars who ~ere

engaged only for a short period on payment

.. of Pocket Allowance Easis. The case of

the voluntary Ticket collectors also

bear no anology with the case of f:iOtile

BOOking Clerks for who rn a special schene

\"a5 wcr ked out f or the ir re-enoaoer-:c'nt If
- :;I

60 The d Lre ct i on to tho r e sj.cnde rrt s as gIven

in the crce r passed by the Tribunal in the various 0.As J
s hov.s that the respondents were only required to c ons i oe r

and analyse the cases of il,obile Ticket Collectors and

f inn out if any sc he rre can be framed by lay ing d own a
• I

particular criteria for re-en£aging them for casual

\"-
\

••• r
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or daily basis. The said direction as would be evident

from the or-rier passed b y the Hon 'ble Supreme Court while

oisposing 01 the SLPs a-gainst t he+s a Lc or ce r did not cast

any oblication on the respondents to frame suc h a sche rre,

The Sup re me court therefore .!ndicat~d that the Union of

Inaia can examine the matter and it is not possible to

frame a schen~ record its finoings accorcingly.

7. As no te d here Ln above , the Union 6'f India Lhr ouoht '"

its various officers at different level con s Lde re d the

f e as ibility of drawing a scheme for re-engagement of

;,1ohile Ticket Collectors. The reasons indieated in the

various communications annexed alongwith the applic at Lon

filed by the respondents have no~ been chaIIenQGd before

us nor they could have been challenged in these corrte rrct

pr ocee d i.ncs , We are, therefore not r e qu i.rei to indicate

the said reasons nOI to analyse the correctness of the

said reasons. The respondents were only oirected to con-

sieier and analyse, thus in a way to considar the ieasi-

bility of drawing up a scheme. The respondents have

c ons i.de r s d the feasibility anc have indicated r e e son s

.oVhydrawing up of such a scheme was not fE'asibleJ'In these

facts" w.e are not impressed witn the subm.i s s i on s made by

the learned counsel for the aprIicants that the responde-

nts have wilfully d i sobepe d to draw up a scheme as pe r

the cirections oiven while decidino the various O.As.
~ J

The contempt pe t i t iorr 1ack1 merit and are according1y

dismissed. Notices issued to the r-e sp onoe rras ,are discha-

Dated:

s~ ,.
~CvY)'

January:{ 3. 1995

....•. --- ~.~ ..rged.

Uv/


